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Display of Jewel Carpet at New York 
World Fair 

2562. Shri Vishwa Nath Pandey: 
Will the Mini£ter of Commerce be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment propose to exhibit a jewel 
carpet of Agra in the New York 
World Fair which reopened on the 
21st April, 1965; and 

(b) if so, the estimated cost of this 
carpet? 

The Minister of Commerce (Shri 
Manubhai Shah): (a) Yes, Sir. 

(b) The owner of the Jewel Carpet 
has advised that the Jewel Carpet 
being a work of art cannot be priced. 

Unauthorised occupation of Railway 
lands 

2563. Shri S. C. Samanta: Will the 
Minister of Railways be pleased to 
state: 

(a) Whether there are unauthorised 
occupation of Railway lands for 
erecting shops and shelters by the 
public in the Railway Station pre-
mises on the Kharagpur-Tatanagar 
Section of the S.E. Railway; 

(b) if so, since how long such 
occupation have been made by them 
at the various stations on the above 
section; 

(c) whether any rent is being 
charged from them; if so, the earn-
ings therefrom; and 




